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O R D E R 

PER KUL BHARAT, VICE PRESIDENT.: 

 These two appeals, filed by the assessee, against the 

common order dated 05.03.2024 of learned Commissioner 

Income Tax (Appeals) [hereinafter referred as the “Ld. 

CIT(A)”]/National Faceless Appeal Centre (NFAC) for the 

assessment years 2014-15 & 2015-16.  

2. At the outset, the Ld. Counsel for the assessee submitted 

that the dispute has been settled under the Direct Tax Vivad se 

Vishwas Scheme, 2024 and prayed for withdrawal of the appeals. 

And a letter dated 29.01.2025 along with Form no. 2 is placed on 

record. The relevant contents of the letter dated 29.01.2025 is 

reproduced as under: - 

“With reference to the above we would like to state that we had filed an 
appeal against order passed u/s 250 of the Income Tax Act, 1961 by the 
Hon’ble ACIT, NFAC, Delhi for the A. Y. 2014-15 vide Appeal Reference 



ITA No.53 & 54/VNS/2024 

    Page 2 of 3 

 
Number ITA 53/ VNS/ 2024, a copy of the Appeal Acknowledgement is 

attached herewith for your reference.  

However, it may please be noted that in order to avoid further litigation 
and to settle the disputes, we have opted for the Vivad Se Vishwas 
Scheme as introduced by the Government of India under The Direct Tax 
Vivad Se Viswas Act, 2024 and have filed the Form on 22.01.2025, a copy 
of which is attached herewith for your reference. In pursuance of the same 
we have received Form 2 from the Income Tax Department on 29.01.2025 
wherein a sum of Rs.77,579/- has been determined as refundable to us 
towards full and final settlement of the tax arrears for the year under 
consideration as the entire disputed tax demand alongwith interest was 
deposited by us on 28.04.2022 vide challan no. 18172 BSR code 0510308 
amounting to Rs.7,23,950/-, 06.10.2022 vide challan no. 06253 BSR code 
0004329 amounting to Rs.1,58,190/- and 10.11.2022 vide challan no. 
42653 BSR code 0004329 amounting to Rs.9,17,910/-. A copy of the Form 
2 alongwith the copy of 26AS highlighting the payment is attached 

herewith for your consideration.  

In view of the above, we hereby withdraw the Appeal filed and request 
your honour to kindly do the needful for closure of appellate proceedings.” 

 3. The Learned Departmental Representative has no objection 

for withdrawal of the aforesaid appeals.  

4. In view of the facts discussed above, we permit the assessee 

to withdraw these appeals. Accordingly, both appeals are 

dismissed as withdrawn. However, a liberty is given to the 

assessee for approaching the Tribunal for restoration of these 

appeals in the event of failure of settlement of tax disputes. 

5. In the result, the appeals of the assessee are dismissed as 

withdrawn. 

 Order pronounced in the open Court on 11/12/2025. 

 

Sd/-  Sd/- 

[ANADEE NATH MISSHRA]  [KUL BHARAT] 
ACCOUNTANT MEMBER  VICE PRESIDENT 

 

DATED: 11/12/2025 

Vijay Pal Singh, (Sr. PS) 

 

 



ITA No.53 & 54/VNS/2024 

    Page 3 of 3 

 

Copy forwarded to: 

1. Appellant 
2. Respondent 
3. CIT 
4. DR 

 

                                                                             
                                                                           By order 
                                                                  Sr. Private Secretary 

 
 

 


